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ORD_ER 

In this Original App1ic3ticn.o petitioners 

have prayed for a dirticn to the Departitontal Authorities 

to grant then Prcductivity Linked 3cflUs fxom 1991 to 199793. 

'Ihe second prayer is for quashing the circular dated 3.2.1983 

of the Director General of postsat nnecure.V.l. 

2 	 Respondents have filed canter and additional 

Ca.in Ler if te the Qiginal Application was amended opposing 

the prayers of the applicants. Applicats has also tiled a 

Mno on 04.07.2000 alongwith an order dated 10.4.2000 after 

serviqg copy of the same on the learned Additional 

standing Cc5.XnSel. All these papers have been taken note of. 

	

3, 	 we have heanl Mr,Z.Rth,leaCfled Cjfl$el for the 

applicants and Mr.a.K.Nayak1earned  Additional $tanding 

Cirise1 appearing for the Respondents and have also perused  

the reco1s. In coarse of hearing it is submitted by the 

1 ea rn ed c am S el for the pe ti ti on or that he does not press 

his prayer for q.xa.hing the order of the Director Genera]. 

of Posts  at An1cure-R/1 and his prayer is only limited 

to ising of a directLon to the Respondents to give 

then the Pr(uctivity  Linked Bcnus from 1991 to 1997-93. 

	

4. 	 For the p.irpose of considering this original 

Application4 it is not necessary to go into too many facts 

of this case. The admi tted posi ti ci is that applicant N0.1 

was appointed on 10,2.1937 to the post of EE3M,CheIndanr1agar 

BranCh Post Office in a p.t off duty vacancy.AppliCiflt 

No.2 was appointed asEDi3ym,,Matia BranCh P05t Office 
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on 20.1.1992 in a pit off duty vacmncy.It is stated by 

learned cciinsel for the petitioners that according to 

para-3 (iii) of the Cointer filed oy the Re 	dents, 

regular appointment order has oeen issued in t'avoir of 

appi iC fl t N o, 2 on 1.9.3 • 1.993, It h as al so been in en ti on ed 

oy the Respondents in para7 of their additional ccunter 

that oxxers have been issued for drawing the prcxuctivitv 

Linkel Bonus in favciir of applicant No,2 in view of this, 

it is sub mi tted by 1 ea rn ed counsel for the p eti ti one r that as 

the applicant has been regularised in order dated 19,3,1998 

he is entitled to Bonus. From the averments of the 

ResPfldents in the ccuriter,it appears that the applicant 

N2 has been regularised from 19,3.1998 and therefore, 

he Wi].l beenti tied to Bonus only fran that date going by 

the circular of the DGposts.In vi 	of this, prayer of 

applicant No.2 to get BjUS from 1990-1991 to 1997-96 is 

rejected. it is no do.ibt true that in the year 1997..9 he 

has worked for 21 days as a regular ED3pm till 31.3.1998. 

The order of regilarisatiori having been issued on 19,3.1999 

ccording tothe general rules a minimum pedol of regular 

service is required for entitlement of Borlus.In any 

case for entitlement of Respondent No,2 to Bonus from 

the year 199798,his regular service from 19,3.1998 

to 31.3.1998 shculd be taken into Consideration 

and if according to the terms of the PLB sChene,he is 

entitled to the i3jius for the perlid of service for 

21 days then the same shall be paid to him. 



As regards apliCant N,,1,as ertier noted 

he was originally apointed as EDU,Chandannagar on 

10.2.1937 out he acally joined on 16.2.1937 He has 

got Bonus till. 1992-93.According to the DC of PcSts  

Circular at Annure.l, persons who were ap..oint& in 

pt off duty vacancy are nt entitled to Bonus but in 

the case of applicant No.1 it is submitted by learned 

cc,..insel for the petitioner Mr,T.Rath that his service 

has been regularised we.f, 16,2,1937 in order dated 

10-4-2000. 

As applicant's service has oeen regularised 

from 16,2.1937, he sh1d be entitled to Bonus and 

according to the learned cainsel for the petiticrier he 

has already received 31us upto 1992-93. Respondents on 

the other hand have sta ted that aus has oeen paid to 

applicant N 0.1 till and including 199637.He has oeen 

paid Bonus Correctly but after receipt of DC'S circular 

at AnnexUre-/l,epp1iCant N1 was paid bonus erroneo..tsly 

from 1937-33 upto 1992-.93.As in the order dt.10,4, 2000, 

applicant No.11 s service as EDBPM has oeen regularised fran 

16-2-1971 applicarit is entitled to Bonus in accordance 

with the Departmental circular.In viEW of this and in view  

of the fact that he has already received the 3ius upto 

1992-93, his prayer for getting Bonus upto and including 

1992-93 from 1991 and 1992-93 is disposed of by holding that 

the applicant is entitled toBdlus for theseears in vicw  

f the order dt.10,4,2000 and the amnt has oeen paid to 
/ 

him already, shall not be recovered.Corresprndingly,tlie 

applicant will be entitled to the B1us for the year 
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199394 Cinwards till 1.997-93 in vie, of re1arisatj< 

o his sexvice and the Respcndents are direct.d to pay 

the 1341US to the applicant No.1 accordingly within ê 

period of 120 days from the date of reipt of a copy 

of this oxder, 

7. 	 In the result, the Original Application 

is partly allaied.No costs, 

(G.NAisIMI-ii) 
MBR(JUDIcIAL) 

YN '/4, 


